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ORDER
PER BENCH:

The present appeal is filed by assessee against the order dated
23.10.2025 passed by Ld. Commissioner of Income Tax (A), NFAC,
Delhi [“Ld.CIT(A)”] u/s 250 of the Income Tax Act, 1961 [“the Act”]
arising out of assessment order dated 30.03.2022 passed u/s 147
r.w.s 144B of the Act pertaining to Assessment Year 2017-18.

2. At the time of hearing, no one appeared on behalf of the
assessee. Therefore, the appeal of the assessee is taken for hearing
in the absence of the Ld.AR and on the basis of material available on

record.
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3. Heard the contention of Ld.Sr.DR and perused the material
available on record. We find that the addition of INR 4,31,000/- was
made by invoking the provision of section 50C of the Act. The
assessee had purchased various properties during the year under
appeal and there was difference between the sale consideration as
per Sale Deeds and the value determined by the Stamp Valuation
Authorities and since the difference was in excess of the tolerance
limit provided in section SOC of the Act. No satisfactory explanation
was tendered before us with respect to such difference in valuation.
Thus, looking to these facts, we find no error in the order passed by
Ld.CIT(A) in upholding the addition made by AO u/s 50C of the Act.
Accordingly order of Ld. CIT(A) is hereby, upheld.

4. In the result, the appeal of the assessee is dismissed.

Order pronounced in the open Court on 13.03.2026.
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